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27,111,203

Mr, Hemsnt Guota, Poyxy counsel for ‘

Mr, RN, Mztiwr, Counszl for the sprlicant, |

Mr, Tej Pralzash Shamns, Sounsel for the resmondants,
Proxy counsel appsaring on haehalf of the

learned counszl for the spolicont wrays for adjournmant,

Prayer._granted,
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£y : cletthe meotter be listed on €,1.2004,
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_/rar&ﬁgga (A)

Mr. Vibhuti Bhushan Sharma Proxy counsel for
Mr. R. F. Mathur counsel for the applicant,
Mr. Tej Prakash Sharma counsel fecr the respondients.

06.01.2004

Heard the learne? counsel for the parties.

Learnediﬁgﬁgsel for the applicant seecks permission
not to press this OA, but to file a representation to
the responients in terms of the eaglier directions of
the Tribunal. . The prayer as made is grantéd. The
applicant may submit representation alongwith a copy of
this order and a copy of the OA alrcady. filed to the
responientx No.2 , Divisional Railway Manager, Western
Railway, Kota Division, Kota, within a period of one
month from today. 1In case such representation alongwith
a copy of the OA is supplied t> respondentx No.2, he is
directed to p2ss a Spcaking order, keeping in view the
Railvway Board's Circular & Letters, under intimation to
the applicant within a period of two months,
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The OA is disposed of accordingly. P ﬁ/,”r‘y
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